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(b) whether the Supreme Court had
also recommended in 1986 for the
. setting up of such courts;

(c) if so, what is Government's
re-action thereto; and

(d) by when such courts are likely
to be set up?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVRATION
AND TOURISM (SHRI SHIVRAJ
PATIL). (a) and (b) The Supreme
Court has suggested in a judgement
in February, 1986 that environmental
courts consisting of one professional
judse and two experts drawn from
ecological sciences research group be
established in the country so that
expert and technical knowledge can
be applied when environment-related
cases are decideq and that right of
appeal from the decisions of the
environmental courts weuld lie to the
Supreme Court,

(¢) ang (d) The question of setting
up Environmental Courts has  been
examined by the Government. It was
noted that:

(A) Environmental courts with
judicial and exvert members as
sugoested by the Supreme Court
have the merit of being capable of
delivering  quick and informed
judgements in environmental cases;

(B) However, establishment of
such courts will be usefur only if
thev are establisheq widelv through-
out the countrv sa as to be accessi-
ble essilvy o the iImvlementing
agenciea and the citizens:

. {C) The number of anvirrnmental
coses at nressnt is tna low to instifv
the estahlishment of environmental
eourte in suffi~ient numhers: and

(D) Ww the increasine indus-
trial ‘ufrastructure and environ-
mental awareness in the conntry,
the ntimber aof cases will inecrease
in the tuture but this will hannen
only i the imvlementine acencies
are stoenmthiened to detect viola-
tions of environmental laws, The
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Government hag initiated schemes
for such strengthening.

In view of the above it is felt that
the question of establishment of en-
vironmental courts could be consi-
dered after a petiod of 3 years based
on the quantum oy environmental
litigation at that time.

Introduction of water pricing system
for industrieg

*100. 'SHRIMATI VEENA VERMA:
SHRI K. V. THANGKABALU:

Will the Minister of ENVIRON- _
MENT AND PORESTS be pleased to
state;

(a) whether it is 3 fact that during
the Fourth Meetine nf the Central
Ganga Authority it was decided to
adopt a water pricing system which
would serve as an incentive to the
indnstries to conserve water and a'so
to recvele the same for maximum re-
use; and

(b) if 80, what are the details in this
regard?

THF MINISTER OF STATE OF TH®w
MINISTRY OF CIVIT, AVIATTON
AN TOITRISM  (SHRI SHTVRAJ
PATIT). (a) and (h} At the Fourth
Meetine of the Centrat Clanga Autho- |
ritv  the evisting arranvements for
chardine for sunonlv of water to indus-
trieq were raviewad and tha neaa to
adnnt a water nricing svstem whinh
woula seyva as an ineentive to ‘ndus-
tries tn comserve water and  Tee-ole
the game rof Maximum re-use stresgeed,

Transfers in the State Ranyk of Indore

74 QHRY RATLASH PATI
MTQITDA . Will  the  Wipister of
FINANCE he oleased to state-

(a) what is the maximum nerind
for which officers of the State "Rank
of Tndore can remain nosted continu-
nuslv ot its branches in Indore,
Bombay, Calcutta and Delhi;



